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NAREN CHANDRA BERA & ) OTHERS 

VS 

UNION OF INDIA & ORS. 

For the Applicant : Mr. A. Chakraborty, counsel 

For the Respondents :Mr. K. C. Saha, counsel 

ORDER 

Heard the learned advocates of both the parties. M.A. 
252/98 is an application for substitution of the original applicant. 

The applicants have also filed an application for condonation of 

delay in filing the substitution application. 

2. 	 We have considered the application and we allow the 

application after setting aside the abatement and the prayer of 

substitution is allowed. The names of the legal heirs of the deceased 

applicant be substituted in the original application. Accordingly 

both the MAs are disposed of. 
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